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Sir, in this connection, I only wish to 
draw your attention to the fact that the 
people who injured Naresh Mandal have 
not yet been arrested and the revolver from 
which the shots were fired has not yet been 
seized. I would also request my friends on 
this side, particularly Mr. Raj-narain, to 
speak on this incident where their   people  
are  involved . . . 

(interruption) 

MR. DEPUTY CHAIRMAN : We will 
now proceed with the Motion—Shri N. G. 
Goray. I think, we will have to restrict the 
time to 10 minutes for each speaker. 

MOTION    RE STATEMENT IN   
RELATION TO THE STATE OF 

JAMMU AND KASHMIR 
SHRI N. G. GORAY (Maharashtra) : Sir, 

it is rather late in the day to discuss this 
accord on Kashmir because event* have 
moved fast and the accord has already been 
implemented. But, Sir, without beating 
about the bush, I would like to say in a 
straightforward manner that 1 welcome this 
accord. 

Sir, during the  last  four or five  years, 
dramatic events have taken place on this iub-
coatinent. We have see,n that a leader I like  
Mujibur Rahman almost emerged out , of the 
grave and became the first President ' of the 
liberated Bangladesh.   We have also ! seen, 
Sir, a mass leader of the stature of j 
Jayaprakash Narayan emerging during this 
period from his self-imposed isolation.    Sir, j 
we have also seen our Prime Minister, who [ 

was so hesitant and shy a political worker, 
emerging on the horizon as one of the do-
minating figures in this world. So, these four 
or five years have been years of high drama 
and, therefore, Sir, I was not sur-ptised at 
Sheikh Abdullah, after 22 years, is 
coming>back to Kashmir as the Chief 
Minister once again and taking his place 
alongside the other leaders of this country. 

Sir, I do not look at this accord from a 
narrow legalistic point of view. I look at it as 
an event, a remarkable event in the flow of 
history. 

Sir,  I   was  rather  disappointed  to hear 
Sardar Swaran Singh's reply to the points that 
were raised by my friend, Mr. Prakash Vii 
Shastri.    I  feel  a stronger case could have been 
made by the Government, and the points that he 
had raised could have been  replied  to  in  a  
better manner.    Sir, 1   am  not  suggesting  
even  for  a   moment , that  the  points  that  he  
had   raised  were | irrelevant.   They  were  
relevant.    But  Sir, j we must take into account 
the broad sweep I of history-    It is no use only 
saying that Sheikh Abdullah is a great patriot, it 
was he who WSB instrumental in bringing about 
tne   accession  of  Kashmir  to   India.    All that  
is granted.    But, Sir, if we find fault with those 
people who refer to the history that   has   
intervened      between   1953   and 1974 of 
1975, we shalLbe condemning the two Prime  
Ministers  who ruled  over the destiny of this 
country during that period. Who can contradict  
the statement that  it was   Shri   Jawaharlal   
Nehru   himself  who had to arrest him ?   Sir, 
one of those who took part, active part, in the 
events of those times   was   Shri  Mahavir  
Tyagi,   who    is sitting   here.     Sir,   does   it  
mean  that  the entire  leadership  of our  
country,  so  respected   throughout,   had   
become  suddenly allergic   to   Sheikh   
Abdullah   ?    No.    Sir, if we  want to be fair, 
let us admit that there was some distortion in 
Kashmir and, therefore, India had to deal with 
that distortion  in  Kashmir and straighten it out. 
Let  us  not try to hide facts.    Let us not try   to   
sweep   things,   that  have     already happened  
under the carpet.    I know, Sir, that nothing will 
be gained by raking up 
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old history. , The main fault that J find with 
the arguments that were put forth by the. Jan 
Sangh leader is that he is too much occupied, 
he is too much in the fetters of history. 
History should not become a fetter around 
our hands and feet. We should not forget it, 
but we must be able to get rid of history if it 
is preventing us from progress and taking 
right decisions. So, I would congratulate 
both the Government as well as Sheikh 
Abdullah ; for having read correctly the signs 
of the time. 

Sir, 1974 Sheikh Abdullah is not the 
Sheikh Abdullah of 1953 and India is not the 
India of 1953 either. We have become a 
strong nation; may be our growth rate is only 
2 per cent or 3 per cent, but we have grown. 
Industrially we have grown, in the 
agricultural sector we have • grown and our 
Army has become strong and tested and all 
these things should | make us more confident 
in dealing with problems like that of 
Kashmir. I know that these developments 
have been duly taken note of by Sheikh 
Abdullah also. He is vigilant. He is a man 
who has a feeling of a mission and I know 
that people who think that they are the 
instruments of history can become dangerous 
also. But, he has his feet firmly on the 
ground and he must have seen that the 
Kashmir of 1953 is not the Kashmir of 
today. The people of Kashmir have changed; 
in between, Pakistan tried to attack Kashmir 
twice, tried to infiltrate and there was no 
response except perhaps by a few people 
here and there. He must have drawn his own 
conclusions, his own lessons. He must have 
seen that after 1971 India has emerged 
stronger, more confident. We have expanded 
our industrial base, we are manufacturing all 
sorts of machines and we are fast becoming 
self-sufficient so far as our military hardware 
is concerned. We have been withstanding the 
pressure of China, We are withstanding the 
pressure from America. We are not afraid of 
Pakistan. So, when all these things were 
taken note of by a man of his calibre, he 
must have come to the conclusion that this 
question of plebiscite, this question of 

accession and all that, has become irrelevant 
to the situation. This is what he must have 
concluded and it must have induced our 
Government to come to terms or to strike an 
attitude of friendship towards Sheikh  Abdul i 

Sir, again and again this question was 
raised: Does it mean that Mir Qasim could not 
be relied upon to defend Kashmir ? I think it 
is a wrong way of putting a question. It is not 
a question of choosing between Mir Qasim 
and Sheikh Abdullah. It is a question of 
having both Mir Qasim as well as Sheikh 
Abdullah on the right side of the fence. If we 
have got Mir Qasim on this side, all the 
better. So it is not as if we have eliminated 
Mir Qasim and hugged Sheikh Abdullah to 
our bosom. But we have removed an  
unnecessary irritant. 

Kashmir with Mir Qasim and Sheikh 
Abdullah is stronger than Kashmir with Mir 
Qasim alone holding the front and Sheikh 
Abdullah sulking in his tent. So it is a matter 
of common understanding, a practical way 
out, that the more friends we get in Kashmir 
the better. This is how we have been able to 
isolate Farooqi and those people who are still 
harping on that slogan of plebiscite. 
Therefore, Sir. I think that if we make a clean 
breast of it instead of accusing the Jajia Sangh 
of being chauvanistic or being communal, it is 
quite possible that we can convince them to 
modify their attitude that it is not the old 
Sheikh Abdullah with whom we are dealing. 
It is a new situation and we are dealing with 
Sheikh Abdullah from a position of strength 
and not from a position of weakness. 

The entire geographical configuration of 
Kashmir has changed. We are stronger. We 
have friends in the world. We are more self-
dependent and therefore I think, there is 
nothing wrong if we make friends with Sheikh 
Abdullah and try to get him on our side and 
depend upon him to take care of the hostile 
elements in Kashmir and outside. Just imagine 
Bhutto and Sheikh Abdullah in confrontation 
instead of we and Bhutto in confrontation 
because again   and  again   Bhutto   is   
pointing   out 
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[Shri N. G. Goray] at Kashmir. Now we 
can say "All right, you do your worst." 
Kashmir is strong. With all these forces 
combined, Kashmir can loot after itself. Is it 
not a gain ? Ft is not a gain that Sheikh 
Abdullah has conceded this point that there is 
no question of Kashmir having a separate 
identity apart from India and it is part and 
parcel of India ? It is a gain. 

Now the point that is again and again 
coming up is article 370. Sir, in my opinion, 
whether that remains there or not, if the 
people of Kashmir are not with us and if a 
man like Sheikh Abdullah is not with us, to 
say that this article is going to be erode4 as 
time passes is a fallacious argument. After all, 
articles of the Constitution do not change 
facts. If it remains there and the people of 
Kashmir accept us and become friendly to us, 
it does not matter whether that article is there 
or not. (Time-bell rings). So this article need 
not exercise our minds at all. As friendship 
grows, as we become stronger in the 
hinterland, on the periphery, I think, the 
Kashmiri people are shrewd enough to 
understand on which side their welfare and 
benefits lie. I have no doubt in my mind, Sir, 
that even if this article remained there, if the 
mental integration and cultural integration 
takes place, this article, in-spite of its 
remaining there, will get eroded. 

Sir, here I would like to say that a good 
deal of responsibility rests on Sheikh 
Abdullah also. I do agree with those people 
like Shri Bhupesh Gupta who said that it is 
our responsibility but I would also say that it 
is his responsibility also because there are 
many problems in Kashmir itself. When I say 
that Kashmir is not the Kashmir of 1953 I 
mean to say that people in Jammu, people in 
Ladakh haye become more conscious than 
what they were in 1953. We were often com-
mitting mistakes and India always commits 
mistakes of equating Kashmir with the valley. 
The valley of Kashmir is not the entire 
Kashmir. There are other people also, and 
now they are more conscious ; they must also 
feel that it is not enough for Sheikh! Abdullah 
to say that he 

is going to treat all of them equally. They 
must be made to feel, they must feel that they 
are being given their proper share in the 
Government of Kashmir by the Government 
of Kashmir and that they have a sense of 
participation and involvement. So, these are 
some of the things which Sheikh Abdullah 
will have to do. It is not only that he should 
ask India to be fair to him. He must create a 
sense of fairness, a feeling of fairness and a 
fair deal being given to the people of Ladakh 
and Jammu. 

Therefore, Sir, I would only say that this 
accord is full of hope. Somebody quoted the 
Prime Minister saying that this is an 
experiment. It is not a good word and if you 
want to use that word 'experiment' it does not 
mean that it is some tentative arrangement. 
Even when we are making an experiment we 
must take care to see that it becomes 
permanent. So, we must see to it that this 
experiment is carried out in all sincerity from 
both sides and this experiment really leads to a 
solution of the Kashmir issue. Once for all it 
has been decided that Pakistan has no loens 
standi so far as Kashmir is concerned. That is 
a great gain. I remember, many times Sheikh 
Abdullah had said that this Kashmir issue 
must be solved to the satisfaction not only of 
Kashmir and India but of Pakistan also. I think 
now he has given up that idea. Pakistan has 
nothing to do absolutely with this problem. It 
is an internal problem and in maintaining this 
attitude this posture, Sheikh Abdullah must 
also help us. So, Sir, all of us shall be 
watching with great interest what is going on 
in Kashmir under the leadership of Sheikh 
AbdullEth. It will not only be with interest 
that we shall watch the developments but we 
shall also cooperate as far as possible and I 
can say that the entire House will be very 
happy to know that this accord has been a 
success. 

SHRI KALI MUKHERJEE (West Bengal):  
Except  your friend Jana Sangh. 
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SHRI N. G. GORAY : No I am sorry to say 
that the J ana Sangh will not be unhappy if 
you succeed. They have got their own doubts 
and I suppose it is i'or us to prove that these 
doubts are not well-founded. I think they will 
be happy to find that their doubts are 
unfounded and their prophecies have gone 
wrong. I suppose we have to work to achieve 
that. 

DR. M. R. VYAS (Maharashtra) : Mr. 
Deputy Chairman, Sir, I was very happy to 
hear Shri Goray appreciate the underlying 
spirit behind the statement of the Prime 
Minister and the accord we have reached with 
Sheikh Abdullah. He mentioned that Sardar 
Swaran Singhji, speaking yesterday, had not 
sufficiently replied to the points raised by Shri 
Prakash Vir Shastri. 1 very much differ 
because I t h i nk  he has amply illustrated the 
spirit and the tone of our approach to the ques-
tion of Kashmir. He underlined in his reply 
that Government of India, as the statement 
presented by the Prime Minister shows, is 
fully aware of what happened between 1953 
and 1964, and it is only in the light of this that 
talks had taken place and the present accord 
was arrived at. Shri Goray also mentioned the 
importance of dialogue. I am aware of the 
background of which he was thinking, but I 
would also like to underline here that a 
dialogue requires two parties and if one party 
demonstrates and only opposes you cannot see 
any reason or have any platform where 
dialogue can take place. Here, in the case of 
Sheikh Saheb you had seen that for several 
years he had maintained a kind of silence; at 
least he did not demonstrate a spirit of con-
frontation before the dialogue took place and 
while the dialogue took place. So it is very 
essential that for a dialogue there is an 
atmosphere which is conductive to good 
results, and the accord that the Prime Minister 
has presented before the House shows that 
Government of India will not stand on any 
prestige or past prejudices not to have any 
dialogue with any party with a view to achieve 
greater integration and greater progress of the 
country. 

Now, as far as the matter is concerned—and 
it refers to Sheikh Abdullah— Shri Prakash 
Vir Shastri had mentioned at length as to what 
happened after 1953. Now it is wrong to say 
that when we judge Sheikh Abdullah and 
when we talk of the necessity of this 
understanding with him, we should completely 
forget the past. This is very much relevant for 
the reason that Shri Prakash Vir Shastri 
mentioned that when Sheikh Abdullah was to 
be nominated as the first Chief Minister of 
Jammu and Kashmir, Maharaja Hari Singh 
had opposed his nomination and he was totally 
against it that Sheikh Abdullah should take 
over the reins of the Government. Now, what 
is the record of this Maharaja himself ? This 
Maharaja, while India tried to persuade him to 
accede to the Indian Union. was negotiating 
with Pakistan. He was carrying on secret 
negotiations against India. Even Pandit Ram 
Chandra Kak, who was his Chief Adviser, had 
gone on record to say that he would not mind 
acceding to Pakistan under certain conditions. 
Are we going to quote this Maharaja for 
opposing Sheikh Abdullah ? 1 think it is a 
travesty of truth if we are to condemn Sheikh 
Abdullah today on' the basis of what the 
Maharaja said.    We  cannot  accept   it. 

Shri Goray mentioned that we need not go on 
repeating what happened in 1947. I think the 
time is ripe that when people try to project 
Sheikh Abdullah only in the light of what 
happened after 1953, we put the record correct 
and also stress what he had done prior to 1953. 
Particularly in those critical days of 1947, his 
record was one of magnanimity, of great service 
to our country. I say 'of great service to our 
country' because we should remember that in 
the breakthrough at that time of the pernicious 
two-nation theory it was Sheikh Abdullah who 
broke it first, because Kashmir was an issue at 
point and it was on this issue that we had the 
breakthrough against the British imperialist 
imposition of a two-nation theory by which this 
country was sought to be divided not only in 
two or ',  three parts but also within ourselves. 
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[Shri  M.   R.  Vyas] 
Referring to the same point again, Shri 

Prakash Vir Shastriji mentioned that 

 
But there is    one    difference between his 
approach and our approach. 

When we say we love our country, we 
mean each and every Indian. We do not think 
that there afe some Indians who are more 
Indian than the others. We think every Indian 
is the same and has as much levo for the 
country as anybody else. So we do not seek to 
interpret that there is anybody here who has 
less love for this country and this theory of 
distinction we will never accept and we 
cannot tolerate. The present understanding on 
Kashmir underlines a spirit of understanding 
between the broad masses and the leadership 
of this country with the aspirations of the 
people of Kashmir. 

Somebody has said that already there was a 
strong Government in existence. That is true 
but as Shri Gorayji also just now pointed out 
that after all Sheikh Abdullah represents some 
powerful opinions in the State and in the 
country as well. I would not consider ;..nd 
think of Sheikh Abdullah only as a leader in 
Kashmir. I think he is a name all over India 
and his association with the State aud the 
administration of Kashmir will not only be an 
asset to Kashmir but to the integration 
throughout India and to greater progress of the 
country as a whole. So, just to underline all the 
time that he did this in 1953 and he did that in 
1954, leads us nowhere. If we want to 
progress and if we want our country to go 
ahead, we must find all possible avenues to 
seek a greater understanding not only on the 
Kashmir issue but on any issue wherever there 
is a dialogue possible. And it is in the light of 
this that the Government of India and 
particularly the Prime Minister and her 
advisers are to be congratulated for having 
come to an understanding on an issue like this, 
especially with the difficulties which had 
arisen, about which neither Sheikh    Abdullah 
nor    the Prime 

Minister has made any secret. The statement 
of the Prime Minister as well as the letter of 
Sheikh Abdullah clearly point out these 
difficulties and estrangements and if there had 
been no difficulties and estrangements, there 
should have been no requirement of a 
dialogue. But having had a dialogue, it 
underlines the strength of both Sheikh 
Abdullah and our Government. 

Mr. Mariswamy yesterday mentioned that 
there is no spirit of rancour in the behaviour of 
Sheikh Abdullah. Let me also put the records 
straight on the other side. The Government of 
India has never taken an attitude of not having 
the best of wishes towards the aspirations of 
Sheikh Abdullah as far as the growth, and 
progress of Kashmir is concerned. There has 
never been, a hesitation on the part of the 
Government of India to put the fullest trust in 
him so that the country as a whole can march 
forward. So, here again, the Government of 
India has not acted in any kind of huff or any 
kind of a spirit of vengeance. The Government 
of India cannot think in terms of the people of 
India with any kind of partiality. Anyone who 
can contribute to the progress of the country 
and who can strengthen the forces of a 
progressive nature in this country, is welcome. 
And if there is any indication needed, the 
present accord on Kashmir is a great proof that 
we do not look upon things with a kind of 
vengeance because somebody opposed us at 
some particular date. There was a Congress 
Government, a stable Congress Government; 
four elections had taken place and in all the 
four elections we had democratic successes 
and the people participated in a large way. 
Vet, nobody can deny and it is a historical fact 
that in Kashmir we have broad problems 
which require a broad vision. We had to meet 
the challenges in the past one and a half 
decades. We fought three wars on the frontiers 
of Kashmir. Now, if this pan cannot be looked 
after with a thorough incisiveness and 
attention, naturally we may have more 
difficulties than we have anticipated and it was 
in this light that the    Congress    Government 
however 
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stable and strong it was, felt that if we | can 
have the co-operation of a man like | Sheikh 
Abdullah and his colleagues, we are prepared 
to step down. Here is another pointed 
instance that here is a Congress majority, 
absolute majority and yet where national 
interests demanded, we have not hesitated to 
step down and support anybody who can 
deliver the goods and lead to greater co-
operation with the people of the valley and 
India as a whole. 1.00 P.M. 
Now, this is also a point which the op-
ponents and critics of Congress should take 
note of that Congress does not seek power 
for the sake of power. Wherever we find co-
operation it is always sought and there can 
be  no  greater, proof of it.    Now,  about the  
accord that we  have reached  and  its 
impact,   I   do   not   wish   to   say   
anything. This has been referred to very 
often and that  is why the Jana  Sangh called 
for a strike.    I   have  no   grudge   with  the  
Jana Sangh that  it  called  for  a strike.  It 
has its  own  policies  which will  meet  its  
own doom  because  of  those  policies.    We  
are not here to advise them how to save 
themselves from the doom,  but I am 
certainly concerned  about the  call for strike 
given by Pakistan.    What_!ocus standi has 
Pakistan over Kashmir ? Actually  if 
anybody has a right to give a call for a strike, 
it is  for us  to call  for a strike  in the so-
called Azad Kashmir, but we have not done 
it.  We believe  in  the Simla Spirit and we 
do  not want  to  ruin  the  spirit by calling 
for a strike in Pakistan.    As far as Pakistan 
is concerned, look at the other neighbour of 
Pakistan,  Afghanistan.    Now, the President 
of Afghanistan has visited us and be  has  
stated  that  Pakistan  wants  a  dialogue only 
on its own terms. It is reasonable for 
Pakistan if you do what Pakistan wants, but 
if you take a right step, naturally it gets 
agitated.    It is in this context we  must  
welcome  and  support this  particular step of 
the Government.    By strengthening our  
hands  in Kashmir    we     are strengthening 
our hands  internationally.    I say it is an 
excuse and a pretext by which Pakistan has 
been time and again attacking us and also 
blackmailing India in the international   
field.    Here  the  support  and  co-1 
RSS/75—6. 

operation  of  men  like    Sheikh  Abdullah 
will stand us in good stead. 

Now,   there   is   only  one   point   that   I 
would   like  to refer to  before I  conclude. 
Shri Prakash Vir Shastri and earlier   some 
other   Members—not   in   this   Session   but 
in the previous Session—said that the Go-
vernment was making some backhand deal 
with Sheikh Abdullah and that some agreement  
would   be   reached   when  Parliament was 
not in session and that they would be taken by 
surprise.    What sort of imagination people 
have 1 cannot say? Now, when finally the  
accord was  reached,  the  Prime Minister made 
it a point to present it to the House before 
announcing it to the public.    If you look at it 
from the legal point of  view,  there  was  no  
necessity  for  the Prime Minister to make any 
announcement. The Congress Party was in 
majority and it was for the majority party in 
Kashmir to decide   what   sort of leader they 
should have or   who   should govern the State 
of   Jammu and Kashmir.    Yet the  Prime 
Minister, in fairness  to the  House,  in fairness  
to the opposition and in fairness to every right-
thinking person decided  to  announce    the 
accord here  in the House.    When it was made 
and when this old prophesy that the Prime 
Minister would come to an under-stnnding 
when the House was not  in Session   was   
belied,   what   argument  was  put forward ?   
They said that it was announced at five  o'clock  
or six  o'clock  in    the evening, but  the same  
Prime Minister has subsequently agreed to a 
discussion on this accord.    I   am  sure   if  this  
House  rejects the motion that is presented by 
the Prime Minister,   she   will   take   the   
consequences. Only some  lone voice which 
believes that any  accord  that strengthens the 
anti-com-nmnal   forces   is  a  wrong  step  
will  strike this   discordant   note.     These   
people   even do not like to follow their new-
found leader.    Their   new-found   leader    has    
welcomed Sheikh Abdullah, but his followers 
are not following him. They refuse to follow 
their  so-called   leader.     Shri   Goray    said 
that Sardarji has not been able to persuade Shri 
Prakash Vir Shasfri to understand   the 
implecations and the Tightness of this accord.    
I hope Mr. Goray has at least suc- 
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[Shri  M.  R.  Vyas] ceeded  in  persuading  
him to come to the right path. 

Thank you. 
SHRI TIRATH RAM AMLA (Jammu and 

Kashmir) : Mr. Deputy Chairman. Sir, if the 
accord reached with Sheikh Mohammad 
Abdullah is of historic significance, it is a 
striking reaffirmation of the basic soundness of 
our political system and a visible 
demonstration of our ability to find solutions 
even to difficult and complex problems 
through reasoning, through mutual 
understanding and through refusal to adopt 
extreme postures. It is also a triumph for our 
Constitution and a vindication of our repeated 
claim that the provisions of the Constitution 
governing Centre-State relations are adequate 
for the purpose of meeting any situation or 
resolving any problems that may arise in this 
field. It is also a confirmation of the strength 
of the basic values of democracy, secularism 
and socialism which inspired our national 
freedom struggle in the country and which was 
vividly exemplified in the heroic struggle of 
Kashmir to liberate itself from autocratic, 
feudalist and communalist forces. It is a matter 
of history that these two powerful streams 
merged into a mighty river symbolising the 
emergence and progress of modern India. This 
historic accord would ensure that the current 
flows in the correct direction. 

In my view. Sir, the vindication of the 
soundness of our political system, of the 
flexibility and resilience of the Constitution 
and of the validity of our dominant political 
tradition constitutes the three fundamental 
aspects of the accord. Not to recognise these 
aspects would be to miss the wood for1 the 
trees. One may debate endlessly on the 
constitutional and legal details, one can also 
dwelve into arid deserts of past 
misunderstandings to score a debating point 
but such an approach would lead us nowhere 
because it would fail to take note of the 
historical realities. 

I deem it a great privilege that T was in 
Jammu when Sheikh Saheb assumed office. I 
witnessed the spontaneous welcome  which  
the  people  of  Jammu     and 

Kashmir without exception gave him. Their 
welcome should dispel misgivings, if any 
existed in anyone's mind. It is not, in my view, 
of any significance that Kashmir rejected 
Bhutto's call of hartal. It is also not a matter of 
any significance that there has been no 
violence of lawlessness and that peace was 
completely maintained. At best these would be 
negative indications. What was really 
significant was the spontaneous rejoicing, the 
rekindling of hope and the mighty welcome 
which the people of Jammu and Kashmir gave 
to the accord. 

We owe this historic accord to the states-
manship, vision and wisdom of the Prime 
Minister and Sheikh Saheb. We are all aware 
that the Prime Minister has been striving hard 
during the last several years to promote a spirit 
of understanding and to strengthen the 
progressive forces in the political and economic 
field. The greatest achievement of the Prime 
Minister has been her ability to remove the 
misunderstanding on the Kashmir issue. I have 
known and admired Sheikh Saheb for a number 
of years. However, the crowning glory of his 
political career will be found in his present 
supreme act of patriotism ' and political 
courage. Sheikh Saheb has i risen above 
bitterness and has again added ; strength to our 
idealism and values. The Prime Minister has 
already referred to Sar-dar Swaran Singh's 
persuasive role, enabling a clearer 
understanding of the issues involved. We owe a 
deep debt of gratitude to Beg Saheb and to Shri 
Parthasarathy for their total devoted 
commitment to the path of constructive 
statesmanship. It is also a tribute to Qasim 
Saheb, his colleagues and the Congress Party as 
a whole in Kashmir that they recognised in time 
the value of burying the hatchet. Qasim Saheb 
and the Congress Party had cleared the ground, 
Beg Saheb and Mr. Parthasarathy have prepared 
the ground and the Prime Minister and Sheikh 
Saheb have planted the sappling of under-
standing. I would take this opportunity I of 
paying my humble tributes to all those I who 
have opened a new page in our hi; lory. 
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I have no doubt in my mind that this accord 
would strengthen the relations between 
Kashmir and the rest of the country. Those 
who complain—I am addressing to my Jana 
Sangh friends—that the process of integration 
has been reversed—do not know what ihey are 
talking about? I may submit respectfully that 
integration is basically a human process, a 
human relationship that is, no doubt, 
influenced by political, economic and other 
forces. Integration is not merely a matter of 
law and constitutional phraseology. Where 
there is no integration ot minds, laws and 
constitutional arrangements have never been 
of any avail, nor would they be of any avail. 
This accord would remove the cobweb of 
misunderstandings in the minds of the people 
of Kashmir. Whereas perpetuation of 
misunderstandings would inevitably distort the 
process of integration, the removal of such 
misunderstandings will, on the other hand, 
strengthen the forces of harmony and co-
operation. It is thus that the accord will 
promote in due course fuller integration in the 
real sense. 

It would be wrong to look at the accord in 
terms of what one has gained and what the 
other has lost. The accord is [ a gain to the 
people of India. Those I v/ho have lost are the 
enemies of India ,  | who only believe in the 
Pakistani spirit of separation and 
misunderstanding. No one has lost anything. 1 
do not consider it significant that the accession 
of the State to India or the unity of the country 
has been reaffirmed. It is not even significant 
that the importance of Article 370 has been 
reaffirmed. What is significant in my view is 
that these matters have been appreciated in the 
larger perspective of the requirements of the 
people of the country'. Political controversies 
based on constitutional niceties tend to divert 
the attention of the people, of its elected 
representatives and of its statesmen from the 
more compelling problems of poverty, 
unemployment, corruption and stagnation. By 
relegating the constitutional and legal details to 
the background, the authors of the accord have 
demonstrated  to  the  people  of  the  country 

that what should concern us is indeed the 
immediate problems of day-to-day living of 
the common man. It is to these problems that 
Sheikh Saheb will now address himself, and 
let us from all sides of the House extend him 
the hand of support, the voice of appreciation 
and the promise of co-operation. Our support 
would accelerate the momentum of social and 
economic changes whose significance will not 
be limited only to Jammii and Kashmir. Our 
support would constitute an important element 
in the consolidation of all patriotic, secular 
and democratic forces.   Thank you. 

MR. DEPUTY CHAIRMAN : After lunch. 
Mr. Om Mehta will intervene. Now we  
adjourn for lunch till 2  p.m. 

The House then adjourned for 
lunch at fourteen minutes past one 
of the clock. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr. Deputy  
Chairman  in  the  Chair. 

THE MINISTrR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFRIRS (SHRI OM MEHTA) : Mr. Deputy 
Chairman, Sir, T am happy that this House 
has given the widest measure of support to the 
accord reached between our Prime Minister 
and the Sheikh Saheb. AH people of goodwill 
and all those who have abiding faith in the 
inherent strength of our democratic system 
have welcomed this as a step forward towards 
strengthening the unify and integrity of our 
nation. It is also proof, if at all such proof was 
needed, of the unfaltering confidence in the 
leadership of the country and its ability to 
view national questions dispassionately and in 
their proper perspective. 

What is the genesis of the negotiation with 
5hcikh Saheb which was undertaken first on 
the initiative of Panditji and later 
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[Shri Om Mehta] by our present Prime 
Minister. The developments of 1953 had 
left a trail of bitterness and 
misunderstanding which introduced an 
element of uncertainty in the political life of 
Jammu and Kashmir. It must be said to the 
credit of Sheikh Saheb that throughout all 
this period, he remained unshaken in his 
faith in the basic values on which Indian 
democracy is built. He recognised that the 
Indian Constitution had set before the 
country the goal of secular democracy 
based upon justice, liberty and equality for 
alj without distinction and that the national 
movement in the State had naturally 
gravitated towards these principles of 
secular democracy. The national movement 
in the State of Jammu and Kashmir. I am 
proud to say, had always firmly believed in 
these principles. 

We have, therefore, every reason to be 
happy that Sheikh Saheb, who was the 
prime architect in moulding the destiny of 
the people of the State alongwith that of 
India, has again come into the mainstream 
of national life. 

Sir,  I still  remember the days of  1947 
when  1  was  an  ordinary  member of the 
National Conference and when the invaders 
and the marauders, let loose by Pakistan, ', 
had   attacked   the   State   of   Jammu   and ' 
Kashmir and reached near Srinagar airport ! 

and  in  most  of the  Jammu province  and 
other parts of the State there were communal 
troubles and all hopes of communal amity 
and saving the valley from these invaders  
were  lost  and  we were  seeing the future 
only  in  a void.    At that time, Sir, a voice, 
which was raised from the valley, came to us 
and that voice was the voice of Sheikh Saheb 
and his voice was: 

 
At that time, Sir, even the Army which was 
there had left and there was no police force 
and if Sheikh Saheb and his comrades like 
Master Abdul Aziz and Maqbool Sher-wani. 
who were killed by the raiders, had not way 
laid those raiders and delayed their coming 
to Srinagar, today. Sir, Srinagar would not 
have been a part of Kashmir and Kashmir 
would not have been a part of India.    There 
were a number of j 

comrades of Sheikh Saheb who listened to his 
voice : 

They were ill-clad, ill-equipped and had no 
arms at their disposal and only with lathis and 
other things, whatever best they could do they 
did at that time and stopped the invaders from 
reaching Srinagar. When there were 
communal troubles, again his voice tame to us 
: 

 
This is the voice which gave us courage and 
we the young people who were in the National 
Conference at that time also joined the 
voluntary corps of Sheikh Saheb and 
defended the country. 

Sir, some of my friends have said that 
Sheikh Saheb sent his emissaries to Mr. 
Jinnah and Panditji here in India. I must tell 
them that the greatest rebuff which was given 
to the two-nation theory of Mr. Jinnah was in 
Srinagar. In the pre-parti-tion days, when Mr. 
Jinnah went to Srinagar. it was there that he 
was not allowed to address a meeting and it 
was only there that he was told that his two-
nation theory had no relevance to Jammu and 
Kashmir. Sir, some of my friends sitting 
opposite have said that when the Maharaja had 
acceded to the Indian Union, it was not 
necessary to say that the will of the people 
would be there, that the people's mandate 
would be there and sc on. I must remind them 
that at that time the National Conference and 
Panditji had said always that they would go by 
the people's will only and it was due to that 
only when the Junagadh question came up, we 
depended upon the people's will. If we had 
depended upon the Nawab's will or on the 
Nawab's signing of the Instrument of 
Accession, it would have gone to Pakistan. It 
was because of the people's revolt that 
something happened there in Kashmir. Sir, 
when the elections were fought and the 
people's representatives met in the Constituent 
Assembly, it was the clear mandate of the 
people that Kash- 
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mir would be a part of the Indian Un;on I and In 
the jammu and Kashmir Constitution, which was 
passed by the Constituent Assembly, there is an 
article, namely, article 3—"Relationship of the 
State with the Union of India"—which says : 

"The State of Jammu and Kashmir is and 
shall be an integral part of the Union of 
India. ' '  

So, Sir, I must tell them that from the very 
beginning we had been depending on the 
people's participation and people's will It was 
!he people of Jammu and Kashmir and Ladakh 
who agreed to be a part of India and this (hey 
did not only in the elections which were h:ld 
before the Constituent Assembly met, but in 
subsequent elections also. The overwhelming 
majority  which the National Conference got is 
proof Of Ihe fact that the people wanted that 
Jammu and Kashmir should be a part of I nd i a  
and the I n d i a n  Union. Sir, some friends sitting 
opposite have again said That  in  Kashmir there 
would  be 
«ft fasrrsT, tft WT, ST fTJPT I  still   remember  
that   before   1953   when Praja  Parishad  which  
now  calls  itself the Jana   Sangh,   was   in  
Jammu,   they  had   a very big agitation there.    
What were their 
slogans ?   Their slogans were that 5t frrWH 
?"t JTJR, i\ fesTR,  will   not   be   in   one 

country. Nobody changed it after 1953. I must tell 
my friend, Shri Shastri li that his party 
conveniently forgot this slogan from 1953 to 1965 
when the two Chief Ministers of Jammu and 
Kashmir were the Prime Ministers. Bakshi Gulam 
Mohammad was calling himself as the Prime 
Minister and Mr. Shamsuddin, who was there for 
a short time, was ca l l ing  him self also the Prime 
Minister. There were ! two constitutions. But they 
conveniently forgot that. Today, again when 
Sheikh Saheb is there, they are raising this. Only 
yesterday, while speaking in the Assembly, 
Sheikh Saheb said, "No one has more personal 
reasons for a bitter scrutiny of the past than 
myself and yet I have made 

it my business for the remaining years of my life to 
forget the past and work for the future of the people 
of this State and the country". These are the only 
words which he uttered yesterday while replying to 
the Governor's Address in the Assembly of lammu 
and Kashmir. So, Sir, I will again request my 
friends there that they should forget the bitter past 
and its memories. 

SHRI SUBRAMANIAN SWAMY : Bitter 
future also. 

SHRI OM MEHTA: That you will know. It is an 
irony of politics that the Jana Sangh in our country 
and Mr. Bhutto ir. n should both be opposing this 
accord. But whatever may be the grounds of their 
opposition. 1 would only like to reuuest our Jana 
Sangh friends to view matter0 of national 
importance particularly matters concerning the 
integrity and unity of the nation, in their true pers-
pective. The hartal that their party called in Jammu 
on the day Sheikh Saheb returned to take over the 
reigns of government was. to put it mild'y, a most 
thoughtless net. It goes to the credit of the people of 
the State that the response to the hartal was poor. 
The confus:on that this attitude cuised among a 
section of the rank and file of their party showed 
i'self up in their amual session in Delhi where they 
got many discordant voices and where much was 
said about this. Lei us not create misunderstandings 
where there is no room for them. Even now T would 
request them to cc-operate with the State 
Government in the enormous task lha* awaits them 
of building up the economy of the State so that 
progressive measures which they may take for the 
welfn-c of the people may be  carried out  without 
obstruction. 

The State of Jammu and Kashmir has been the 
scene of three wars. The State itself took birth in its 
present form out of the turmoil and sufferings of a 
brutal aggression by Pakistan in 1947. Mr. Bhutto 
has never been tired of claiming Jammu and 
Kashmir as a disputed territory. He conveniently 
omits to mention that two-fifths of the State is in 
the illegal occupation 
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[Shri Om Mehta] of Pakistan. This suits the 
style of his politics and helps him to keep up 
tensions. When you fail to put your house in 
order, you blame your neighbour and say, he 
is disturbing. Mr. Bhutto continues to protest 
and is naturally unhappy when we take steps 
lo find lasting solutions to what are essentially 
matters of our domestic concern. 

In this context, we have particular reason to 
be thankful to Beg Sheb for his decision to v. 
incl up the Plebiscite Front. Again, Sir, here, 1 
will refer to the statement which was made by 
the hon. Prime Minister in this House : She 
said : 

"Hon. Members will have seen the 
statement made by Mirza Afzal Beg on 
February 6, 1975 to the effect that in the 
changed circumstances plebiscite has 
become irrelevant and that the name and 
objectives of the Plebiscite Front have to be 
changed accordingly. We have been 
informed that this statement was endorsed 
at the recent meeting of the Executive 
Committee of the Party and that Mirza 
Afzal Beg hals been entrusted with the task 
of calling a meeting of the General Body of 
the Front for taking the necessary follow up 
action in this regard." 

Sii\ soine Members sitting opposite raised 
this doubt that it is only Beg Saheb who has 
said this and that he did not call the meeting. 
For this very reason, I wanted lo point out that 
it was not Beg Saheb but the Executive 
Committee of the Plebiscite Front which 
endorsed this decision of Beg Saheb. This 
removes, I hope, the last vest-ges of any doubt 
in the minds of anyone, whether inside or 
outside India, regarding the status of Jammu 
and Kashmir. Our primary concern has been 
to strengthen the hands of the Government of 
the State in the i r  effort to reconstruct and 
move to-rapid development of all its three 
regions, namely, Jammu and Kashmir and 
Ladakh. The successive governments there 
with generous assistance from the Centre, we 
must acknowledge, have directed their efforts 
towards this. With Sheikh Saheb at  the helm  
of affairs,  the people's hopes 

will now be further heightened and there will 
be an air of expectation of quickening the  
pace of progress. 

Sir, Article 370 of the Constitution which 
made a special provision in respect of Jammu 
and Kashmir different from the provisions for 
other States acceding to the Indian Union, 
reflects a fact of history. It is unnecessary to 
go into its details here, because they are 
sufficiently well-known. But. as much has 
been made by our friends of the Jana Sangh—
who incidentally have the singular distinction 
of being the only political party to oppose this 
accord—about this article remaining a 
permanent part of the Constitution, I shall 
merely remind the House of what Shri N. 
Gopalaswami Ayyangar, who piloted this 
provision, said' in the Constituent Assembly 
on October 17,  1947. 

He stated: 

"When the Constitutent Assembly of the 
State of Jammu and Kashmir has met and 
taken its decision both on the Constitution 
for the State and on the range of federal 
jurisdiction over the State, the President 
may on the recommendation of that 
Constitutent Assembly issue an order that 
this Article (Article 370) shall either cease 
to be operative, or shall operative only 
subject to such exceptions and modification 
as may be specified by him. But before he 
issues any order of that kind, the 
recommendation of the Constitutent 
Assembly will be a condition precedent." 

In fact, this is what clause (3) of Article 370 
states  in   clear  language. 

It may be recalled. Sir, that while all the 
other Indian States had completed the 
necessary preliminary steps for the adoption 
of the Constitution of India before its final 
adoption by the Constituent Assembly, Jammu 
and Kashmir could not do so, in view of the 
special situation that prevailed and of the fact 
that a Constituent Assembly had to be 
convoked to determine, inter alia, the extent 
of Central jurisdiction. 
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The Constituent Assembly of J and 
Kashmir adopted their Constitution in 
November, 1956 and brought it formally into 
force on January 26, 1957. The Assembly did 
not recommend the abrogation of Article 370. 
The State's Constitution provided; 

"The executive and legislative power ol 
the State extends to all matters except those 
with respect to which Parliament has power 
to make laws for the State under the 
provisions of the Constitution of India." 

Parliament's powers are governed by Article 
370 and orders issued thereunder. These are 
incontrovertible facts and it is no use trying to 
overlook them and create derstanding or 
confusion. The accord is entirely in 
consonance with the constitutional position. It 
is completely in conformity with historical 
facts. The Centre's jurisdiction over the State 
will continue to be as provided in the Constitu-
tion and the accord does not in any way alter 
that position. A number of Central laws 
enacted pertaining to matters relating to the 
Concurrent List have been made applicable to 
Jammu & Kashmir. The accord h:is taken into 
account the situation that the State might 
desire to enact its own legislation to suit the 
special conditions of its people on matters 
such as social welfare and social security, 
cultural matters, procedural law and personal 
law. It has accordingly been agreed that the 
Government of the State can review Central 
laws extended to the State after 1953 on any 
matter in the Concurrent List and decide 
which of them, in its opinion, need 
amendment or repeal. There is, I would 
submit, nothing unusual in this having regard 
to the special socioeconomic position and 
other features of the State. 

Sir, our friends of the D. M. K. while 
welcoming this accord, it seems, have sug-
gested that Tamil Nadu should also be given 
the kind of special status given to Kashmir. 
Sir, the special position of Jamrnu and 
Kashmir came about as a result of certain 
historical and political considerations  which  
obtained   in  respect    of  that 

Stale at the time of framing of the Con-
stitution. These conditions do not apply to any 
other State. The question of having provisions 
similar to article 370 in respect of other States 
has, therefore, no relevance. Our Constitution 
has established a federation in which the 
States, including Jammu and Kashmir, and the 
Centre function in complete harmony with 
each other. The basic factor that binds the 
States and the Centre together is the 
indestructible charac^ ter of our Union and 
that, I would submit, is also our main strength. 

Sir, T do not consider it necessary to go 
into other constitutional or legal points raised. 
These have been sufficiently explained 
already. I would only say, Sir, let us not get 
involved too much in constitutional or legal 
niceties. It is the spirit in which we work an 
instrument that leads to purposeful action. 
Where there is mutual trust and goodwill, 
nothing else matters. Even a most perfectly 
drawn up instrument may fail to produce the 
desired results if those who work it lack faith 
in their own good sense. 

Sir, I will be failing in my duty if I do not 
mention here the most constructive role 
played by Mir Qasim, the ex-Chief Minister, 
and my party in the State in bringing about the 
present happy situation. They have shown 
remarkable understanding and co-operation. 

Sir, I would like to conclude this brief 
intervention of mine on a personal note. I was 
just out of college when we got independence. 
As i student. I (ltd been drawn a!on.7 with so 
many other'; like me, towards the Nation:;! 
Conference. When the Constituent Assemblj 
in that State met to frame its own 
Constitution, Sheikh Saheb in his inaugural 
address referred to '"the classical Kashmiri 
genius for synthesis born of toleration and 
mutual respect"'. He  said  and I  quote 

"Throughout the long tale of our history 
the highest pinnacles of our achievement 
have been scaled when religions bigotry 
and intolerance ceased to 



 

[Shri   Om   Mehta] 
cramp   us,  and  we     have  breathed the 
wider  air of brotherhood     and  mutual 
understanding." 

These words still ring in my ears. I consider 
this as the finest exposition of the unfailing 
strength of our faith in a secular society. 

Sir, before I conclude I must draw...............  

SHRI     BHUPESH  GUPTA   :   Let  the 
Kashmiri eloquence flow on undisturbed. 

SHRI OM MEHTA : ...the attention of the 
House to an editorial in The limes of India 
which appeared on 26-2-1975 when the Prime 
Minister made her statement in this   House,  
Sir,   the  editorial  says: 

"Sheikh Abdullah's return to power in 
Jammu and Kashmir marks the end of an 
unhappy chapter in the history of this 
sensitive Stale and the beginning of a 
promising new one." 

"The accord between him and Mrs. Gandhi 
is not only unexceptionable but also perhaps 
the best that could have been devised under 
the circumstances. It is inspired by the spirit of 
give and take indispensable in a democracy, 
but its , overriding merit is that while giving 
the Sheikh enough to satisfy him,. ..." 

SHRI BHUPESH GUPTA : What are you 
quoting? 

SHRI  OM  MEHTA   :  Times  of  India. 

SHRI BHUPESH GUPTA : But you have 
other papers also. 

SHRI OM MEHTA: Yes, other papers 
also. 

THE PRIME MINISTER (SHRJMATI 
INDIRA GANDHI) : You want him to quote 
the New Age? 

SHRI OM MEHTA : ". .It does noi 
any way compromise the substance of the 
existing constitutional relationship between 
the Centre and Kashmir." 

There are many papers which have praised 
this accord but I do not want to waste the time 
of the House in reading all those quotations. 
Sir, almost all the papers have praised (he 
accord and have good words for it. Sir, with 
these words I commend this to all those who 
may still entertain doubts about this accord.    
Thank you. 

SHRI BHUPESH GUPTA : After many 
years Mr. OM Mehta has made a political 
speech, a good speech. The accord has 
released, as I said, Kashmir eloquence and ws 
hail it. 

SHRI S. S. MARISWAMY (Tam\l Nadu): 
For the first time I really congratulate him. 
But he should not have committed that 
mistaken. I did not say that Tamil Nadu 
should be given a special status like Kashmir; 
1 made it very clear yesterday. I fully agree 
with the Prime Minister when she says that 
Kashmir has got a special consideration. 
There cannot be two opinions about it. 

This is what 1 said. 
SHRI OM MEHTA : Mr. Mariswamy.. 
SHRI BHUPESH GUPTA : Very good. I 

am very happy.   The only thing is, All-India   
Radio   should   broadcast      that   the DMK 
leader says he does not want special status. 

SHRI S. S. MARISWAMY : I do not want 
any special status but the same thing given to 
West Bengal also. I told yesterday, 

SHRI BHUPESH GUPTA : It is a i good   
thing.    You   have   it   done.    I   coa-i 
gratulate you. 
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SHRI  SUBRAMANIAN  SWAM\   : 

support this. 

MR. DEPUTY CHAIRMAN : Nobodi 
needs your support or your running com 
mentary. 

 
"Nothing in this Instrument shall be 

deemed to commit me in any way to 
acceptance of any future Constitution of 
India or to fritter my discretion to enter into 
arrangement with the Government of India 
under any such further Constitution." 

 

"The residuary powers of legislation 
shall remain with the States; however 
Parliament will continue to have power to 
make laws relating to prevention of 
activities directed towards disclaiming, 
questioning or disturbing the sovereignty 
and territorial integrity of India or bringing 
about secession of a part of territory of 
India or secession of a part of the territory 
of India from the Union or causing insult to 
the Indian national Hag. the Indian national 
anthem and the Constitution." 
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DR. VIDYA PRAKASH DUTT (No-
minated) : Mr. Deputy Chairman, Sir, it often 
falls to my lot to be called upon to speak at a 
time when we have' already taxed your 
patience a great deal. 

MR. DEPUTY CHAIRMAN : I hope you 
will take less time. 

DR. VIDYA PRAKASH DUTT  :  The 
Prime Minister" has also been listening for 
many hours yesterday and today and I would 
ask for the indulgence of the House to 
expound my viewpoint for a few minutes. If 
you will forgive me, I would like to rake the 
House back to 22nd October, 

1947 when the armed tribesmen of Pakistan 
crossed into the valley of Kashmir and 
knocked at the gates of Srinagar. Sir, it was 
then that the people's representatives of 
Kashmir asked for assistance from India and it 
was under the pressure of the people's 
representatives of Kashmir that Kashmir 
acceded to India, to this country, on the 26th 
October. 1947. It was accepted on the 27th 
October. Sir, in the face of that aggression, in 
the face of all the marauding that took place in 
Kashmir we went to the Security Council and 
complained that we had been aggressed 
against. that aggression had been committed 
against India. But, unfortunately, the Kashmir 
issue got lost in the power politics of the 
United Nations Security Council, and 1 think 
unless the House recalls the history of the 
Kashmir problem in the last two decades, and 
unless we keep that context in view, the 
struggle of the last 27 years we will not be 
able to appreciate the full magnitude of what 
has happened in the last few days. 

Sir, Kashmir has symbolised something; it 
has stood for something. The struggle of tie 
people of India and the people of Kashmir has 
represented something. What is that ? It is the 
principle that religion is not the basis of State, 
that all are equal citizens before the State, that 
this country is firmly committed to a policy of 
equality of all religions, of language groups, 
of minorities and that there shall not be any 
discrimination on the ground of race, creed or 
colour or caste. Sir, this is what Kashmir has 
represented, what the struggle in Kashmir has 
symbolised, and I think this accord vindicates 
the stand that India has taken in the last thirty 
years. I do feel surprised, Mr. Deputy 
Chairman, at the attitude of some people who 
are on the one hand all the time spreading 
distrust and suspicion about certain 
communities in the country and yet in the 
loudest voice of loyalty are asking for 
standards of expression of speech and words 
which they do not ask others. 

Also Kashmir represents the basic vitality 
of our political life.    This  was    one 
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[Dr. Vidya Prakash Duti] principle that we 
fought for in the last three decades. The 
second principle that we have been fighting 
for has also been borne out of our own 
experience. In the infancy of our 
independence we learnt that whenever you had 
given chance to foreign powers to interfere 
they came with their own objects and aims in 
mind and, therefore, foreign intervention and 
foreign interference must be kept out of the 
sub-continent, must be kept out of India, must 
be kept out of Kashmir. Yet at the same time 1 
need not remind the House that for the last 27 
years there have been persistent elforts to 
interfere from outside. The effort of all of 
them was to upset all that has happened since 
26th October, 1947, to sidetrack the issue, to 
reopen the .entire issile, to detach Kashmir 
from India and to make a gift of it to Pakistan. 
From Graham and Dixon to all those who 
came hef£ under one banner or another the 
effort of all these was the same, namely, to 
confuse the right and the wrong, principle and 
politics, aggression and the aggressor. Sir, I 
submit that through these acts the inlet 
nationalisation of the Kashmir issue was 
virtually ended. By this accord a body blow 
has been dealt to all those forces whose wish 
only was to help Pakistan and hurt India. To-
day Mr. Bhutto is the most embarrassed, the 
most discomfited person. And to-day it is all 
his friends who are upset. 

Sir, what has really been given up, or what 
is there which was not there before and which 
has created a certain measure of doubt and 
uncertainty in the minds of some* friends '? 
Article 370, review of the laws passed, by the 
Kashmir Assembly dependent upon 
Presidential assent and the Khitab of Wazir-e-
Azam or whatever you call it. Now, 
perpetuation of article 370 is an act of faith by 
us, by the people of India, towards the people 
of Kashmir. It is an act of faith that we will 
not do anything to change it so that they feel 
secure. The world is never static. It is for the 
people of Kashmir to decide how they want to 
use article 370 and when they would like to 
bring about any change. We have left it to the 
people of Kashmir to decide. 

So far as the review of the laws by the 
Kashmir Assembly is concerned, 1 think it is 
quite obvious that no law can be revised 
without the assent of the President, which 
means, without the assent of the Government 
of India; which means the Central 
Government will continue to be responsible 
for all this. Now, I do not know how much 
difference is made by calling somebody 
Wazir-e-Azam or Wazir-e-Ala. All I would  
like  to say is : 

 
But, Sir, in return for these concessions, an 
influential body of opinion within the State of 
Jammu and Kashmir, a person of the stature of 
Sheikh Abdullah and other persons who have 
represented the character of that State have 
come back into the national mainstream, have 
come back to help cement the unity of this 
country. We have to see whether this gain is 
offset by any so-called concessions that have 
been made. I had listened with great attention 
to my esteemed colleague, Mr. Prakash Vir 
Shastri whose normal sweet reasonableness is 
often blunted by the rigidity of his party. He 
quoted from earlier statements of Sheikh 
Saheb. He quoted from some of the statements 
that the Government of India had made at that 
period. He quoted the fact of Sheikh Saheb 
meeting Chou En-lai, Sheikh Saheb meeting 
Pakistani leaders and some of the statements 
that were made at that time. Sir, I would like 
to submit that if you compare those statements 
with the magnitude of change that has taken 
place today, you can understand the im-
plication, the welcome implication, of the 
accord. I say, it is precisely for this 
tremendous shift of opinion that has taken 
place, this tremendous change in the outlook 
of the people that has taken place, that we 
should welcome this accord. 

Sir, he also said that Maharaja Hari Singh 
did not trust Sheikh Abdullah. Now. Maharaja 
Hari Singh did not exactly cover himself with 
glory in this whole issue, if I may put it very 
mildly. I think, Sir, much of the trouble arose 
because of the dithering  of  Maharaja  Hari  
Singh,     not 



 

because  of   the   dithering   of  Sheikh   Ab-
dullah.   In   fact,   Sheikh   Safaeb   was   
quite clear  as  to  what should  have been 
done. Bui   it   was   because   of   the   
dithering  of Maharaja  Hari Singh,  his    
own     peculiar personal politics  that  he  
was  playing, that this issue became so 
involved and complicated.    1 still    
remember—  3.00 P.M. I was a young lad at 
that time, but   1   cannot   forget   it—that   it 
was Maharaja  Hari Singh's  bayonets   that   
prevented      Pandit     Jawaharlal Nehru 
from going lo Jammu and Kashmir. He  was  
stopped  at  the  borders by  Maharaja   Hari 
Singh's  bayonets.    Therefore,   I would not 
call Maharaja Hari Singh as a paragon of 
virtue and integrity. 

I  think   Chanakya      was   also     quoted. 
Chanakya was a political strategist and the 
function of a political strategist is to take into  
account  the  entire  balance  of  political 
forces at a particular tirhe. what helps you. 
what hinders you in your way, who are your 
friends, who are not your friends, what will 
advance the cause of the coun- i try and what 
will not.    After you take the | entire   
balance  of forces   in   this     country I into 
account, you have to judge this accord I and  
then  T   am  sure   Chanakya   will   have ! a 
very different opinion about this accord, the 
strategist that Chanakya was. Chanakya 
would   have   regarded  this   as  basically   a 
large  political   issue.    Look  at  it with  all 
the  dimensions,  all the  balance of forces 
and then come to the conclusion. 

Some doubt has been expressed about 
what Sheikh Abdullah might do in the 
tulure. Future, of course, nobody can give 
any guarantee. Nobody can give any 
guarantee about what one will do in future. 
Can there be any guarantee what I will do or 
these gentlemen will do in future ? Who can 
give a guarantee ? Sir, I will not take much 
of your time by reading out what Sheikh 
Abdullah has said in many of his statements. 
But I will read out two of his statements 
which are  relevant.   He says : 

The accession of the State of Jammu 
and  Kashmir to India is not a matter 

ID issue. It has been my firm belief that the 
future of Jammu and Kashmir lies with 
India because of the common ideals that we 
share. 

Again   he  has  said : 

The country is passing through a critical 
period and it is all the more necessary lor 
all of us who cherish the ideals ol 
democracy, secularism and socialism to 
strengthen your hands. . . 

This is from  a  letter he   has  addressed  to 
our   Prime   Minister. 

... as the leader of the nation and it is in 
this spirit that I am offering mv whole-
hearted co-operation. 

He has also said : 

Basically the agreement re-establishes 
the trust and confidence born out of shared 
ideals and common objectives which vvere 
there all through . . . 

In fact in another statement only yesterday, he 
said : 

What is Mr. Bhutto's protest about 7 Was 
this not wholly our internal affair— how 
we sort out our past misunderstanding and 
estrangement with Central leaders, and how 
we fashion our relationship with the Indian 
Union ? What locus standi has Pakistan or 
Mr. Bhutto ? 

Therefore, I would say, we have to taKe note 
of the fact that today tension has been 
completely de-fused in Kashmir and that 
Kashmir is peace in itself. I think this has 
advanced the cause of fhis country and the 
people of Kashmir. [ would submit that to my 
mind, if there is any danger to India or if there 
will be any danger to India, that danger will 
come from the spirit of intolerance, from the 
spirit of passion, prejudice and hatred some 
people have been spreading in this country   .   
.   . 
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SHRI SUBRAMANIAN SWAMY : AH 
nominated members should speak like this. 

DR. VIDYA PRAKASH DUTT : Why do 
you think that this is directed to you 7 This 
shows there is some guilty conscience. 

MR. DEPUTY CHAIRMAN : You had 
your say, Shri Swamy. 

DR.      VIDYA      PRAKASH      DUTT: 
Now, Sir,. I say that the unity of this country is 
not threatened by the paople who would come 
into the national mainstream, but it will be 
threatened by the people who do not show any 
concern for the peculiar characteristics of this 
country, for the fact that this country is a vast 
land with diverse people, with unique 
characteristics, and it is only through 
absorbing all of them into the national 
mainstream, whether they are Hindus or 
Muslims or Sikhs or whether they are the 
people living in areas as far as the Andamans 
or in Kashmir, that we can make any progress. 
It is only through absorbing all of them into 
the national mainstream that this country 
(Time bell rings) will advance But, 
unfortunately—I repeat is—unfortunately, 
danger is coming only from the climate of 
prejudice and hatred that is being spread in 
this country, especially the climate of 
intolerance, the most specific example of 
which is that you are not ptepared to listen to 
what the other person is saying and you are 
not prepared even to grant him the right of free 
speech. You say that you believe in free 
speech, but you are not prepared to grant the 
other man the right of free speech. I sav that 
this climate, this climate of intolerance, which 
is being created in this country, is dangerous 
to this country and the strength of this country 
lies in its tolerance, in its recognition of these 
peculiar characteristics and in its capacity to 
absorb all these peoples in the far-flung areas. 

MR. DEPUTY CHAIRMAN : You will 
have to wind up now. 

DR. VIDYA PRAKASH DUTT : Finally, 
Sir, I would like to say that there can be 
difficulties in the future and 

nobody can say that there can be no 
difficulties at all. And, Sir, there are people 
who can create tensions and there ate even 
now people who are creating tensions and 
these tensions can come from abroad and 
these tensions can be created from inside the 
country. But I welcome the aceord because I 
think that this advances the basic objective 
that the people of India and the people of 
Kashmir have and that is the objective of 
building up of a secular, progressive, 
democratic and socialist country and that is 
why I welcome this accord and not because I 
think thai all the problems that are there can 
be solved or will be solved. 

Sir, I would like to say that Sheikh 
Abdullah and his colleagues have struck a 
light earnest note from the very beginning, 
from the beginning of the constitution of the 
Government, the new Government, in 
Kashmir. A right earnest note has been struck 
by them and we would like to oiler him all our 
good wishes for the successful 
accomplishment of the objective which is 
common, the objective being to lift the people 
from poverty, whether it is in Kashmir or in 
any other part of the country, to eliminate 
poverty altogether from this country and to 
bring about a socio-economic transformation. 
Thank you. Sir. 

SURI MOHAN SINGH (Punjab) : Mr. 
Deputy Chairman, Sir, I welcome and fully 
support the new change that has been biought 
about in Jammu and Kashmir by our 
Government under the bold and far-sighted 
leadership of our Prime Minister. In fact, such 
a change was long overdue. In my opinion, 
Sir, it will further strengthen the unity and 
integrity of our country by removing certain 
misgivings from the minds of a certain section 
of our people. It has vindicated the stand 
taken by us in the UN and also it has given a 
slap on the faces of those of our neighbours 
who are determined to do mischief to us usiag 
Kashmir as a pretext and a target of their evil 
designs. 



 

Sir, revolutions and great changes cannot 
be brought about by the whims and fancies of 
any individual, however great he may be. 

A pressing necessity for a certain change is 
always blindly operating, and when the 
objective conditions for that change mature, 
the change must" come. I congratulate our 
Prime Minister and also Sheikh Abdul-lahji 
for seeing that necessity and then taking 
certain practical steps which have resulted in 
this agreement. I also thank Sardar Swaran 
Singhji, Shri Parthasarathy-ji, Shri Afzal 
Begji and others, who worked patiently and 
assiduously to find a solution of this delicate 
problem. Kashmir Accord is an achievement 
of historical importance. Future course of 
events will amply  justify  our  hopes   and   
aspirations. 

Sheikh Abdulla ttas reappeared on the 
political scene of Jammu and Kashmir and 
our country after a lapse of a long period of 
22 years. As we all know, time is always on 
the move and during this long time of nearly a 
quarter of a century many things happened 
and many changes took place. When the 
objective conditions and circumstances 
around us change, men must change, if they 
want to survive and move along with the on-
ward march of time, Sheikh Abdullah being 
no exception. 

^ I am sure the happenings across the border in 
Pakistan, particularly those terrible events 
which led to the creation of Bangla Desh, 
must have shaken the Sheikh terribly and 
prompted him to take n more realistic and 
practical line of action which has resulted in 
this accord. [ am glad that something good has 
happened. We must, instead of criticizing it, 
welcome it, support it and see how it works. 
Kashmir was, is and will remain an integral 
part of our country. . . (Interruptions). 
Whatever has happened has happened within 
the framework of our Constitution. 1 
RSS/75—7 

Mr. Deputy Chairman, Sir, Mr. Bhutto's 
reaction to this change must serve us a* u 
good barometer to see the correctness of our 
action. Mr. Bhutto's successful visit to the 
USA, resulting in the resumption of supply of 
arms to that country, had puffed up his vanity 
like a balloon. But this Kashmir accord has 
punctured that balloon very seriously and he 
is cut to his proper size. He is now sulking 
and behaving like an angry and frustrated 
man. He is emitting lot of smoke, spitting fire, 
but shcdrJing no light, nor is he trying to see 
light anywhere else. He is more concerned 
uncut Kashmir than the people of Kashmir 
themselves. If he is a genuine well-wisher of 
Pakistan, he has a lot to do in his i.v a 
country. We all know what is happening 
there, particularly in the North-West Fiontier 
Province and Baluchistan. By raising the 
bogey of Kashmir once again and by flooding 
his country with armaments, he is trying to 
divert the attention of his people from the 
domestic problems. His resort to hartal' 
clearly indicates that this 20th century's self-
appointed /Messiah and Ceasar of Pakistan 
has lost the balance of his mind. I fully 
endorse what President Daud of Afghanistan 
said about him yesterday at Chandigarh. 

He has singled him out as one man in this 
sub-continent who is determined to see that 
peace is not established here. 

I congratulate our Government on the 
selection of the most opportune time for the 
official announcement of this accord. 
(Interruptions). It has synchronised well and 
befittingly with the lifting of the ban by the 
U.S.A. on the supply of arms to Pakistan and 
also it has come at a time when our Russian 
friends were visiting our country. Their stand 
has been very very correct throughout. 

Mr. Deputy Chairman, Sir, a lot of 
unnecessary hoo-haa has been created on 
certain minor issues. We must know that 
when our differences are genuinely desired to 
be resolved, talks are always held in a spirit 
of give-and-take.    A lot of noise has 
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[Shri Mohan Singh] been raised regarding 
the proposed designation of the Chief Minister 
of Jammu and Kashmir as Wazir-e-Azam. In 
my opinion, there is only one person in our 
country who should object and show 
resentment to this change. That person Is our 
worthy Prime Minister. If she has accepted 
everything gracefully and in a spirit of 
cordiality and generosity in the larger interest 
of our country, when I fail to understand^ why 
such a noise and dust should be raised by 
those whom history and destiny is never going 
to honour with the favour of getting the chair 
of the Prime Minister. Their position will 
never be awkward. (Interruptions) Please have 
patience. In my opinion, every Chief Minister 
is a sort of Wazir-e-Azam of his State, but 
only within his State. It is a sort of dignified 
and a little puffed-up translation of the words 
"Chief Minister". [t may satisfy the vanity of 
anyone but does not do harm to anyone and 
nor does It change the basic reality in the 
country. (Time bell rings) If a person adopts 
the title of Shah Jahan or Shahanshah-e-Alam, 
he does not become the emperor of the whole 
world by adopting such titles. When we were 
having negotiations, some harmless 
concessions had *o be made. The main thing 
is that the basic reality remains the same and 
unchanged and the Centre retains full p'owers 
to deal with cessionists, disruptionists or 
subversionists and we should be happy about 
the fact that Kashmir's accession to India is 
absolutely com-lete, final and irrevocable. 
This is the main thing. 

We should be happy that a great freedom 
fighter has joined the mainstream of our 
struggle to rebuild a new and strong India. It 
is a positive step which has strengthened the 
secular and democratic forces of our country. 
It is a positive step which has made the , long-
advertised Plebiscite Front irrelevant 
overnight. It is a positive step which has 
unnerved the rulers of Pakistan, fearing its 
reaction in the illegally occupied Kashmir 
with them. 

Now, the main thing is not the text of the 
accord but the    spirit in which it is 

going to be worked out. Those who worked 
out the details of this agreement ate wise men 
of great vision and in no way less patriotic 
than those who are criticizing them today. But 
we must know that patriotism and political 
wisdom are not always the one and the same 
thing. If we want to win the confidence of 
anyone, the best way is to have confidence in 
him. We have taken a great historic step. Let 
us go ahead gracefully with the same spirit in 
which we have worked out that thing. I would 
like to appeal to my friends who are objecting 
to my words that just for a change, it would be 
a good thing if they join us in this thing. You 
have so many things to oppose us. In this 
thing, at least, you join us so that we can 
unanimously support this agreement. Mr. 
Deputy Chairman, Sir, I must say that it is the 
beginning of a great era in Jammu and 
Kashmir. Sheikh Abdullah has under taken a 
very great responsibility. We must give him 
full support and wish Sheikh Saheb and 
people of Kashmir a great success in their 
future. 

Prof. Rasheeduddin Khan (Nominated): 
Actually, Mr. Deputy Chairman, Sir, as one 
who has to be the last speaker in a House 
which has almost debated all aspects which 
are positive and negative, I might as well 
recite a couplet which might sum up, at least, 
the sentiments which I have in my mind : 

(Interruption) 
The great virtue of Urdu poetry, Mr. 

Deputy Chairman, is that there have always 
been several versions even of Mirza Ghalib. 
And if there are two versions of Iqbal, I can 
understand. Sir, I do not have to say anything 
more except to emphasize two aspects of this. 
What has happened by the agreement of 24th 
February, 1975 is a historic event for several 
reasons among which are, that we are building 
a federal polity in which people belonging lo 
diverse religions, with, different 
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ethnic background and historical experiences 
are emerging into a state of territorial 
integrity, which is now a polity of continental 
size the people are the second largest in the 
world—in which the federal polity is being 
worked within the framework of a 
parliamentary system, in which dissent is 
being recognised as one of the articles of 
faith. It is not always easy to see that 
different parts of the country have an 
integral part in the working of the system. 
Kashmir is important for several reasons, 
one among which is that it is a frontier State, 
it is a State which probably has suffered 
because of the mischievous doctrine of 
paramountcy. When Lord Reading was 
asked to define 'paramountcy' in the famous 
controversy with the Nizam of Hyderabad, 
he could only say, almost like the Biblical, 
mythological axiom. "I am what I am," that 
paramountcy is paramountcy. And the lapse 
of paramountcy on 15th August, 1947 had 
led to several confusions among which was 
the fact that the State of Jammu and Kashmir 
which was simultaneously contiguous to the 
then Dominion of Pakistan and the theni 
Dominion of India was really put to the test. 
As has been already emphasized, the fact of 
the struggle of the people of Kashmir is the 
fact of the struggle of the people of India 
which is the struggle for a positive polity, 
based on the principle of secularism, the 
principle of corporate and composite living 
and the principle of democracy. That people 
have gone wrong here and there is 
understandable. Neither any axiom from 
Chanakya nor any oft-quoted remark from 
Machiavelli will be able to shift the main 
focus of our contemporary polity and our 
contemporary polity demands 
understanding. Democracy alone gives 
understanding. Is it applicable within the 
framework of an autocratic system, within 
the framework of an aristocratic system, and 
within the framework ef an oligarchy to give 
full credit to all the obscurantist 
formulations sophisticated by the allegiance 
of a language as is exemplified either in the 
Shastras or the principles of Machiavelli ? It 
is not applicable. What  is  applicable  is 
this.    How do  we 

build a people who have been robbed of the 
identity by a mixture of conspiracy of 
obscurantism, feudalism and imperial 
exploitation. We have suffered for hundreds of 
years because of a conspiracy of 
circumstances. On the 15th August, 1947, a 
significant thing has happened. On the 15th 
August, 1947, the people of India have 
attempted to give a sovereign polity to 
themselves. In the history of this Asian land, 
which is one of the continuing civilisations, a 
sovereign polity was built on the consent of 
the governed. It is its weaknesses, it is its 
problems and the problems are aggravated 
because you have on the one side people like 
those in Mizoram and Nagaland; on the other 
side you have got the people of Kashmir, 
which again is a macro-agglomeration of 
people of Baluchistan, Ladakh, Kishtwar, 
Doda, Kashmir valley and Jammu. This State 
which has been built on the basis of an 
Instrument of Accession—Instrument of 
Accession which was itself the contrivance of 
Imperial jurisprudence—is an act of faith. Wc 
are only 27 years old. Therefore, if the past of 
certain leaders is overlooked, if an attempt is 
made with confidence and trust and if an 
attempt is made with vision, we can march 
ahead. Let us not take a partisan view. I am 
afraid, partisan view has vitiated our polity. 
There is reason to evolve a national consensus 
on certain fundamentals of national polity, on 
certain fundamentals of internal polity and our 
external communique. Is it possible to 
overlook M. Deputy Chairman, the angu-
larties of the contemporary elite of Pakistan 
vis-a-vis the problem of Kashmir even after 
the Simla Agreement ? Is it possible to 
overlook the operations of multi-nationals in 
conjunction with intelligence agencies which I 
need not mention ? Is it possible to overlook 
the entire process of destabili-sation of the 
regime ? Many in the outside world are not 
happy and if the internal forces of disruption 
are also not kept under check, it may lead us 
nowhere. If a person of heroic courage, who 
has played his own remarkable part in this 
struggle for the freedom of this country, has 
been again    inducted  into  the    mainstream 
of 
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(.Shri Mohan Singh] 
national life, this is an occasion for accolade 
of the Prime Minister and the rul ing party 
and all those who took part rather than be 
small-hearted and withdrawn. The vision of 
India is a broad vision. The vision of India is 
not meanness of approach and narrowness of 
heart. It has the understanding of the dynamic 
of the whole situation and the situation is this. 
Sheikh Abdullah is not only a leader of 
Kashmir, he is a leader of India; India which 
has struggled against feudalism, obscurantism 
and imperialism. 

A certain agreement has been arrived at by 
a party which could have been in power. It is 
an act of grace ot that party because it had 
denied to itself the right to have its Chief 
Minister from among its own members and 
says that it recognises a man, although not a 
member of the party formally, but still accepts 
him for his patriotism and his gesture of 
goodwill. 

These are- the aspects which should be kept 
in mind. 

As a matter of fact, all my wonderful 
friends have deprived me of the opportunity 
of scoring debating points. 1 have spent many 
man-hours preparing on the legal aspect, 
framework and all that and I think what I 
should have done had I been wiser was to 
abstain from the House. Actually my name 
was called and all of a sudden I have to rush 
and make my speech which I cannot do. 

I am also happy because it is the hallmark 
of Parliamentary system that there are aspects, 
ideas which are shared with the illustrious 
exception of youthful impetuosity. Otherwise 
people are understanding on this. Here is an 
example of a graceful leader, Prakash Vir 
Shastri with whom I do not agree on his 
assumption but whom I respect because he 
has been able to muster the argument with 
logic and reason even if the major premise 
was ii rational. But my young friend, the 
Professor,  I  do  not     know  and  I  would 

like to hold myself back from saying it... It is 
important to understand that nominated 
Members have been in and out attacked. I 
would not like to defend myself but I will say 
that probably people are nominated to the 
Upper House partly because it is a functional 
principle and also at least because those who 
have got the responsibility of nomination have 
some confidence in the impartiality of 
judgement. Vagaries of electoial verdict 
sometimes make it possible for dubious 
personalities to enter the House. But 
nomination is an act of discretion which, even 
if it goes wrong, can go wrong only by 
degrees but never in kind. Let us not attack 
each other. 

Having spoken almost continuously to an 
audience which is usually appreciative, which 
respects age, wisdom and experience, I am 
somewhat uneasy to speak in a House like this 
when one has focussed attention on a whole 
spectrum with the agonising stare of the 
Chairman whose eyes are on the movement of 
the watch rather than on the articulation of the 
Member. What else can 1 say except end up 
as I started, with an Urdu couplet ? Let the 
great respected leader Sheikh Mohammed Ab-
dullah and particularly my friend, Mr. Afzal 
Beg remember that this accord has been done 
with a hope and faith. Let hope and faith be 
also reflected in their activities in Jammu and 
Kashmir. 

 
SHRI D. N. DWIVEDI (Uttar Pradesh) : 

Mr. Deputy Chairman, Sir, I am very grateful 
to you that you have given me the distinction 
of being the last speaker before the Prime 
Minister replies. 

MR. DEPUTY CHAIRMAN : But you 
take as less time; as possible. 

SHRI D. N. DWIVEDI : I want to associate   
myself  vvilh  the  sentiments  that 
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have been expressed very overwhelmingly in 
this House, welcoming the accord. 1 
welcome the accord reached between the 
Prime Minister and Sheikh Abdullah as an 
act of statemanship, as an act of vision, as an 
act faith and as an act of courage. Sir. this 
agreement inaugurates a new chapter in the 
history of the Indian sub-continent. 

And it opens a new phase of identification 
of the hopes and aspirations of the people of 
Kashmir and the people of India. Sir, the 
assumption of the office of Chief Minister by 
Sheikh Abdullah signifies a meeting of hearts 
of the people of Kashmir and the people of 
India, Sir, when India was attacked by 
Pakistan geography had stabbed in the back 
of history. Through this accord history and 
geography have shaken hands. Sir, I thought, 
at this time no discordant notes will be struck 
but again voice of Cassandras has been 
expressed, the voice of those who always 
look at the darker side of the picture; they 
have expressed themselves. Two kinds of 
voices have been raised. On the one hand we 
have heard our esteemed friend Mr. 
Rajnarain, the professional dissenter, the total 
oppositionist. He cannot see the brighter side 
of the picture. He has to oppose anything and 
everything that is done by the Government. 
He claims to be the disciple of the late Dr. 
Ram Manohar Lohia. He may or may not be 
his disciple but he definitely believes in the 
philosophy of famous actor, Humphry 
Boggart, who used to say: "Never mind what 
it is, just oppose it.*' Mr. Rainarain is a total 
oppositionist. One of my friends from 
Banaras told me a tale about him that once 
when he was a student of the Banaras Hindu 
University and Dr. Radhakrishnan was the 
Vice-Chancellor, Shri Rajnarain went to Dr. 
Radhakrishnan at a late hour. Dr. 
Radhakrishnan is reported to have said: I am 
sure that when the famous Greek philosopher, 
Aristotle, wrote 'man is a political animal', he 
must have had you in mind." It is a pity that 
Mr. Rajnarain is not here.   Then there is 
another 

kind of dissenting voice and that has been the 
voice of the Jan Sangh through Mr. Prakash 
Vir Shastri, esteemed Prakash Vir Shastri. 
But his has been a dishonest disapproval of 
what has happened. The Jana Sangh has a 
vested interest in the continuance of this kind 
of dispute. The Jana Sangh's opposition 
stems from their Chauvinistic approach. I 
will deal with that kind of approach later but 
I would urge those who have struck discor-
dant notes that they must view this accord in 
the perspective of history; they should not 
see it in isolation. We cannot understand the 
importance, significance and implication of 
this accord if we lower our sights and 
confine ourselves to article 370, article 132 
of the Constitution and to the nomenclature 
of Sheikh Abdullah. We cannot understand. 
We have to understand what this accord is 
and what this accord is not. It is not as if 
through this accord the State of Jammu and 
Kashmir has acceded to India. It is not as if 
through this accord India, the Government of 
India, the Prime Minister have recognised 
the special status of Jammu and Kashmir. As 
a matter of fact, the finality, the 
irrevocability of the accession was never in 
doubt and also there was never any doubt of 
the fact that Kashmir enjoyed a special 
status. Then what has happened ? What is it 
that has made this accord so significant ? 
How come, one single individual has come 
forward, has said something and it has 
become very important ? In order to 
understand that, we will have to view the 
special history of Kashmir. Let us view the 
facts as they are and let us view the whole 
situation in a realistic and pragmatic way. 
Let us not be merely logical. Life is not mere 
logic, it is more an experience. Sir, in 
Kashmir there was no state of normalcy. This 
is my clear feeling. There was a state of 
abnormalcy although that was diminishing. 
Kashmir was being used on the chess-board 
of international politics by those who do not 
mean well of India. Internally, in spite of the 
fact that during the past two decades the 
process of integration had taken place—in 
different walks | of life there had been 
integration—in spite 
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| Shri D. N. Dwiwedi] 
of the fact that the younger generation had 
realised the futility of the demand of 
plebiscite, the fact remained that there were 
certain sections which had not accepted from 
their hearts the finality of the accession—and 
the reason was a very simple one, that their 
esteemed leader Sheikh Abdullah was not 
associated with it. There was a link between 
Kashmir, the people of Kashmir and India. 
But there was a missing link—and Sheikh 
Abdullah was that missing link. Due to the 
non-association of Sheikh Abdullah all these 
years with the affairs of Kashmir, there was a 
gap, there was a void, there was a crisis of 
confidence between the people of Kashmir 
and the people of India, and this was realised 
by Sheikh Abdullah. Over a period of time, he 
had second thoughts, and Sheikh Abdullah 
and our leadership realised that time was ripe 
for a dialogue and there was a dialogue, and 
there was happy culmination of that dialogue, 
and now Sheikh Abdullah has come back. 

Sheikh Abdullah is a man of imagination. 
He is a true leader of the people of Kashmir. 
Sheikh Abdullah enjoys a very unique 
position in Kashmir, and I think he represents 
the will of the people. By signing this accord 
he has signified the approval of the people of 
Kashmir, and through him the people of 
Kashmir finally and irrevocably sort of agreed 
to this accession. (Time bell rings). Sir. I will 
Just take five minutes. We are discussing a 
very important thing. Let us not be miser  
with  time. 

MR. DEPUTY CHAIRMAN: You finish in 
two minutes. 

SHRI D. N. DWIVEDI: Sir, what is this 
accord ? This accord on the one hand takes 
into account the process of integration that 
has taken place in the past, and on the other it 
also takes into cognizance the special status 
of Kashmir. The Prime Minister has accepted 
the special status of Kashmir which was al-
ready there, and Mr. Sheikh Abdullah has 

accepted the finality of accession which was 
never in doubt as he wrote in his letter to the 
Prime Minister. This accord has solved a very 
ticklish problem that has been with us for the 
past two decades. This accord has inaugurated 
an era in which the people of Kashmir can 
participate in the mainstream of our national 
life. This accord has inaugurated a new chapter 
of mutual trust, mutual confidence and mutual 
faith. Mr. Sheikh Abdullah's commitment to 
the principles of secularism, his commitment 
to the principles of democracy had never been 
in doubt. I was a little surprised when Mr. 
Prakash Vir i Shastri expressed a doubt on that 
score. He said that at the time of partition, 
Sheikh Abdullah sent one representative to 
talk to Mr. Jawaharlal Nehru and another to 
talk to Mr. Jinnah. I am not in a position to 
contradict him. But, Mr. Deputy Chairman, I 
had the pleasure of meeting Sheikh Abdullah 
during his past visit, and let me say that it was 
a moving experience. Sheikh Abdullah was 
talking about the history, about the past, and 
he was telling us—there was a group—about 
the talk that took place between him and 
Jinnah, the detailed discussion that he had with 
Jinnah, and the way he countered the 
arguments of Mohammed Ali Jinnah in favour 
of partition. He told Mr. Jinnah that the two-
nation theory had no place in modern times. Of 
such a man who has had this record of 
commitment to secularism, how can anybody 
have doubts? I think this occasion does not 
warrant any doubt about the honesty, integrity 
and commitment of Sheikh Abdullah. Sir, this 
accord also has to be viewed in the context of 
international situation. At a time when Mr. 
Bhutto is indulging in sabre rattling, at a time 
when the USA is arming Pakistan, at a time 
when they are having a base at Diego Garcia, 
at a time when China only yesterday has 
expressed its deep dislike for India, this accord 
must be welcomed. If I may say so, Mr Deputy 
Chairman, this accord is a fitting reply on the 
part of India to the U.S. decision to arm 
Pakistan. Sir. I am not going into the details 
because the time is short and I cannot deal 
with constitutional and legal 



 

aspects which have been dealt with by my 
senior colleagues, by Dr. Seyid Muhammad 
and Mr. V. B. Raju. I can only say in 
conclusion that we must look to the future. Let 
us forget the past. Let us try to understand the 
present and let us try to create a situation 
which is congenial for the people of Kashmir 
and the people of India to forge ahead, to 
march forward towards our cherished goals, 
the goal of socialism, the goal of democracy, 
the goal of creation of a society which is 
.based on equality of opportunity and a just 
order.    Thank you, Sir. 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): Mr. Deputy Chairman, 
Sir, I am grateful to the House for the warm 
and well-considered support It has extended to 
the accord with Sheikh Abdullah. In so doing, 
the House has accurately reflected the sence 
of satisfaction which the country feels in 
regard to this understanding. People have 
welcomed it not only because of the positive 
benefits arising out of it but also because of 
the manner in which a long-standing problem 
has been resolved by mutual discussions in a 
spirit of good will. This act of reconciliation is 
a fine example of the political maturity of our 
country. 

My colleague, Sardar Swaran Singh, has 
made my task easier In his spirited speech he 
has dealt -with all the points raised, ably and 
lucidly. But I shall have to repeat some points, 
otherwise I may be misunderstood. But before 
I get on to those points, I should like to say 
that much of the credit for this achievement 
goes to Sheikh Abdullah. Only a person of his 
commitment to the good of the country could 
have been capable of the will power to 
overcome memories of past bitterness and 
unpleasantness. A lesser man could not have 
done this. 

lana. Sangh has received a drumming from 
most speakers, from our party and others. So, 
I shall not add to it. But, Sir, they have come 
out with their usual stereotyped      arguments    
and    unjustified 

apprehensions. I can understand their 
discomfiture at the approbation which the 
country as a whole has given towards our 
action. Our concern is not so much with what 
people say but with what strengthens the 
country and I have no doubt that this 
understanding strengthens and benefits our 
country. 

An hon. Member rather gleefully referred to 
the Simla Agreement, implying thereby that 
the agreement had perhaps failed no one had 
expected or predicted a miracle. But there is 
no doubt that the Simla Agreement 
demonstrated to the world our conciliatory 
approach, our serious desire to settle problems 
peacefully and to improve our relations with 
Pakistan. The several agreements on travel, 
communication, trade, etc., are in pursuance 
of the Simla Agreement and are of obvious 
mutual benefit. There are others who are not 
pleased with the agreement and a reference to 
this has been made by practically every 
speaker in the House, and these are the rulers 
of Pakistan Mr. Bhutto has written to me and 
has told the press in Islamabad of his strong 
protest against our action. Frankly. Sir, I fail 
to understand what the protest is all about or 
in what way the accord runs counter to the 
Simla spirit. With due respect, I should like to 
say to Pakistan that it has overplayed the 
Kashmir card. It is no longer a trump in their 
hand and they should desist from using it 
against India. 

Our policy in national as well as international 
affairs has been consistent. I know that Mr. 
Bhutto regards consistency as a quality of 
mediocre people, but I think that it is better 
for people to know where one stands and if 
one stands by ideals and values, then it is 
better to be consistent about them. We have 
always tried to adopt a conciliatory approach 
and settle problems through discussion. There 
is no reason to assume that the Government 
will give up this policy in relation to any 
particular problem, provided the others 
concerned also    adopt    a    conciliatory      
approach. 
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[Shrimati Indira Gandhi] 
Positive benefits from this accord have 
accrued because of the policy of under-
standing and co-operation adopted on both 
sides. The agreed conclusions should not be 
weighed merely in the legal or constitutional 
balance. The substantial political gains are 
that misapprehensions which had been 
entertained, rightly or wrongly by certain 
sections in the State, have been removed and 
plebiscite becomes a non-issue. Both these are 
solid benefits. In regard to the legal and 
constitutional provisions, the attitude of 
adjustment and accommodation has to be seen 
in the approach to the provisions rather than 
the provisions  themselves. 

With reference to article 370, which has 
been a specific provision incorporated in our 
Constitution from the very beginning, a 
section of the people in the State had the 
feeling that it was not being worked in the 
spirit in which it was conceived and that 
serious inroads had been made into the State's 
powers. In our view, this ijs not correct. It was 
pointed out during the discussions that article 
370 was being operated strictly in accordance 
with the procedure set out in it, but we cannot 
ignore the existence of such misapprehensions 
and the need for removing them. The agreed 
conclusions seek to do this by reiterating that 
article 370 will continue to govern the 
relationship between the State and the Centre. 
The purpose is to reassure tribse people who 
had doubts in this matter, but as I have said on 
an earlier occasion, it does not change the 
situation. In other words, the position has not 
changed because of this declaration. As 
regards residuary powers, the accord makes no 
change in the existing position. They hav» 
been with the State from the very inception 
and the accord gives a reassurance to the State 
that the constitutional provisions in this regard 
will continue to be exercised by the State. This 
position can be altered only in the manner 
provided in article 370, namely, by a 
Presidential order made with the concurrence 
of the State Government. When an occasion 
arose to invoke the residuary 

powers to enact a parliamentary law to deal 
with secessionist and similar activities, which 
may challenge the unity or the territorial 
integrity of India, the State Government 
readily agreed to a modification of the 
provision in order to enable the application of 
this law to that State. In the course of 
discussions it was conceded that the Centre 
should necessarily have this power to deal 
with such unlawful activities and that the 
modification made to the constitutional 
provision was justified. We are confident that 
if a similar occasion arises in future, the State 
will appreciate the need for the Centre having 
necessary powers to act and give the required 
concurrence. 

As is well known, Sheikh Abdullah was 
keen on a review of all Central laws which 
were applied to the State after 1953. Dining 
the course of discussions it was pointed out 
that Central laws on matters in the Union List 
are generally essential for the effective 
functioning of the nation and can be reviewed 
only by Parliament. As regards Central laws 
on matters relating to the Concurrent List such 
as welfare measures, procedural laws, etc., the 
Constitution itself provides for the State 
Legislature to modify or repeal such Central 
laws after obtaining the President's assent. 
The accord provides reassurance to the State 
Government that its proposals in this respect 
will be considered sympathetically when they 
come up for assent. By the way, we usually 
consider sympathetically proposals that come 
from any State. The particular socio-economic 
conditions and other special features of (he 
State of Jammu and Kashmir will be 
considered by the Centre in dealing with such 
proposals. 

Shri Prakash Vir Shashtri has tried to draw 
unwarranted conclusions from my use of the 
word 'experiment' and my stress on the need 
for vigilance. Every country, and particularly 
one like India which has faced enormous 
problems and had special experiences,   must   
always   be   vigilant. 

1 should like to congratulate Shri Goray on 
his excellent speech. He has been able 
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to appreciate the essence of the matter. But he 
also took the word 'experiment' in a very 
narrow sense. Aren't all actions experiments, 
ultimately ? No solution can be perfect. As I 
have said on many occasions, every solution 
itself gives rise to new problems. But what is 
the point of resurrecting the past ? The past 
does raise questions; sometimes it answers 
them also. 

By quoting from Sheikh Saheb's statement, 
Shri Mariswamy has answered at least one of 
Shri Prakash Vir Shashtri's questions. In any 
agreement, one must be willing to forget and 
forgive. But In this particular instance, one 
irrefutable fact stands out and this fact has 
been mentioned by many who have spoken. 
More than any other person, Sheikh Saheb is 
responsible for Kashmir's being with India. He 
provided the leadership to the popular move-
ment which fought against the two-nation 
theory in the State and rallied the people to 
our national cause. I do not have to read about 
events. I was in the thick of them myself. 
Sheikh Saheb always strongly opposed Jinnah 
and the policies of the Muslim League. 1 
remember, when Mau-l;ina Azad was released 
and came up to Kashmir, Sheikh Saheb had 
arranged a very big reception and public 
meeting. The whole city was out in welcome, 
except in one mohalla which was the 
stronghold of the Muslim League. Here they 
threw all kinds of things and generally tried to 
make the occasion as unpleasant as possible. 
But Sheikh Saheb and his colleagues and the 
people left no doubt as to where they stood 
and what their attitude was. 

When Kashmir was attacked, it was not the 
then Government of the State which defended 
it; on the contrary, they were simply unable to 
cope with the situation. It was Sheikh Saheb 
and his colleagues who mobilised the people, 
who built up the people's militia and faced the 
invading hordes. I cannot forget the sacrifices 
and sufferings of the people of Kashmir and 
how courageously the young, untrained, 
unequipped people faced this challenge. 1 
cannot  forget the young Maqbool     Sher- 
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wani  who  was  caught  by the Pakistanis and 
actually  crucified on wooden     cross. 

While consultations were going on in the 
Government of India as to our own attitude 
and future action, there was a meeting in our 
house. I felt so deeply anxious and involved 
that I squatted just outside the door, waiting 
for them to come outside and announce their 
deci- 
4 P.M. slon. I do not know if Sheikh Saheb 
remembers but that evening ne phoned me, 
not once, at least twice, to urge me to 
expedite decision, so that Indian Forces could 
be sent immediately. To brand those brave 
people as cum-munalists would be a grave 
travesty of history. 

I was astonished that Shri Prakash Vir 
Shashtri should have expected us to take the 
House into confidence at various stages of the 
talks. This is never done nor could any 
negotiations be concluded successfully if such 
talks became public at earlier stages. In this 
particular case there has been no policy 
change nor any need to amend  our  
Constitution. 

Some people feel that no speech of theirs 
would be complete without dragging in the 
Soviet Union. There is absolutely no truth in 
the allegation that the Soviet Union has had 
anything to do with this or any other decision 
which we might take. Their friendship has 
been demonstrated by their support to our 
decisions without any attempt at interference. 

So far as the Plebiscite Front is concerned, 
as my colleague, Mr. Om Mehta has said, the 
Executive has met and supported the 
understanding. The General Body has not met 
officially because it is difficult to call it in the 
present weather conditions obtaining in the 
Valley but the opinion of the people was 
evident from the welcome which Sheikh 
Saheb got in Srinagar. One cannot say if some 
people will not remain obstructionist. But this 
would make no difference to the value of the 
agreement or the new chapter which has been 
opened. 
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[Shrimati Indira Gandhi] 
Sir, I have been anxious for this agree 

ment and have already given my reason! 
for this. But it is not true to say thai there 
was no democracy or concern for the 
people and development before, or thai the 
people of Kashmir were not with us Several 
members, have spoken, Shri Orr Mehta and 
Shri Yunus Saleem spoke moving of their 
own experiences. Members from the 
Opposition have also mentioned the heroic 
role played by the people of Jammu and 
Kashmir in resisting aggression not only in 
1947 but on later occasions. All regions 
have borne the brunt of foreign aggression 
and have stood solidly by us in times of tra-
vail. All of them equally deserve the 
nation's gratitude. 

Sir, much needs to be done. But there is 
no doubt that the Valley has made pro 
gress. jammu and Kashmir is a State with a 
difficult terrain. This, combined with the 
tension of repeated attacks, has aggravated 
the problems of development of the regions 
which comprise the State. But the Central 
Government has been paying special 
attention to the problems of Jammu and 
Ladakh. There are many tribes and groups 
in these areas as well as in the Valley itself 
who have specific problems of their own. 
The Valley has Gujjars, Bakar-wals and 
Gaddis who have their own difficulties. I 
discussed these questions with Sheikh 
Abdullah and he assured me that he is fully 
aware of these problems and has given the 
people of all the three regions assurance of 
equal treatment and of equal opportunity 
for participation in the political affairs of 
the State. 

Shri Mariswamy let his imagination run 
away with him when he tried to reconstruct 
the reasons for the recent changes in 
Maharashtra. I have no hesitation in saying 
that there is not an iota of truth in his 
version. He has also raised the issue of 
State autonomy again. He seems to chal-
lenge the statement which I made that while 
we need a strong Centre there is nothing in 
the Constitution to stifle the initiatives of 
the State. 

The States complain of delay in giving 
Central clearance to some of their projects. 
And there is some justification in this, I must 
admit. The situation must be remedied and we 
are trying to remedy it. 

But often other States may also be concerned 
in some way or the other, and likely 
repercussions have to be taken into view. But 
the instances which the hon. Member gave were 
neither substantial nor relevant to support his 
case for greatei State autonomy. What was 
involved in those matters is hardly a question of 
the authority of the State or of the Centre. 
Ecology, climate and such larger matters are 
sometimes affected. To give an example, if a 
State allows large-scale felling of trees, the 
effect is far-reaching and long lasting. We 
should make our people conscious of such 
issues. He spoke about a temple and I would 
like to tell the hon. Members about this 
particular matter. A few years ago, the Tamil 
Nadu Government wanted a statue of Raja Raja 
Chola to be installed inside the Tanjore temple. 
It was a modern, large-sized statue. The 
Archaeological Survey suggested another place 
outside the Maratha Gateway of the temple. The 
Tamil Nadu Government initially agreed to this 
new location. But later Shri Annadurai asked 
the Centre to re-consider it. The Archaeological 
Survey then pointed out that the statue would 
not harmonise with the original structure and 
would, therefore, detract from its archaeological 
value. The Tamil Nadu Government later put up 
the statue outside the fort wall on the main road, 
well away from the temple, with an inscription 
that it has been installed there because the 
Central Government had not permitted it inside. 
There was also a reference to the Varaha Murthi 
temple inside the main temple. Now, this is an 
active shrine attracting large numbers of 
worshippers every day. It has its own plinth, but 
the shrine is very small, causing considerable 
inconvenience. So it was agreed that an 
enlarged shrine should be built on the plinth. 
This was done under the super-i vision   of  the     
local     Superintendent  of 
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Archaeology.    Unfortunately     this  gentle-
man permitted a rather ornate "shikhara"' to 
be built over this shrine, presumably in 
response to local pressures.   The Archaeo-
logical Survey  is  unhappy about this and I  
believe  an  explanation has  been  asked for 
from the person concerned.    Art and 
architecture     are not matters  of  political I 
autonomy  but should     take  into account j 
our  historical  traditions.     All      over  the 
| world   today   there   is   greater   
conscious- j ness about the need    to 
preserve national j treasures in their original 
forms, for these treasures belong not to a 
region or even | to a nation but to mankind 
as a whole.       

Shri Mariswamy also said that consti-
tutional amendments had taken away the 
rights of the people. This is an astonishing 
intrepretation. On the contrary, the purpose 
of most of our important amendments to 
the Constitution was to secure social and 
economic justice to the weaker sections of 
the people rather than to perpetuate the 
privileges of a few. And so far as I 
remember, his party supported these 
amendments when they were put to vote 
here. 

There is no need for me to say more to 
commend the understanding, for people 
have already extended an overwhelming 
welcome to it. It is an accord which is good 
for the State and good for the country. It 
strengthens our national ideals of 
secularism and democracy. I am sure that 
the House will give its good wishes to 
Sheikh Abdullah and his colleagues and to 
all the people of Jammu and Kashmir. 

Sir, before I sit down, I would like to tell 
the hon. Member Shri Rasheeduddin what 
a delight it was to listen to his speech. I do 
not know how far his barbs, so pointed and 
apt, went home to those against whom they 
were directed. Thank you. 

MR. DEPUTY CHAIRMAN: 1 shall 
first put the amendment moved by Shri 
Jagdish Prasad Mathur to vote. 

The question is : 

"and having considered the same, this 
House recommends that the process of 
integration of Jammu and Kashmir State 
with the rest of India going on during the 
last more than two decades, be continued 
further and the State be brought at par with 
the other States of India." 

The motion  was negatived. 

MR. DEPUTY CHAIRMAN: I am putting 
to vote the next amendment which is in the 
names of Shri Bhupesh Gupta and Shri V. B. 
Raju. Both are identical. The question is : 

"That at the end of the Motion, the 
following  be   added,   namely :— I 
'and having considered the same, 

this House approves of the accord 
s and looks forward to all secular and 
democratic forces in the State of 
Jammu & Kashmir working together 
for the progress of the State, the well- 
being of the people and further streng 
thening of the nation.' " •> 

The motion was adopted. 

MR. DEPUTY CHAIRMAN : Now I am 
putting the Motion, as amended to vote. The 
question is : 

"That the statement in relation to the 
State of Jammu and Kashmir made in the 
Rajya Sabha on February 24, 1975, be 
taken into consideration and having 
considered the same, this House approves 
of the accord and looks forward to all 
secular and democratic forces in the State 
of Jammu & Kashmir working together for 
the progress of the State, the well-being of 
the people and further strengthening of the 
nation." 

The motion, as amended, was adopted. 


